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0 Central Administrative Tribunal
Principal Bench, Neu Delhi.

OA-2132/2000
nA-2530/2000
rqA-95/2001
l«lA-284/2001

Neu Delhi this the 1st day of March, 2001

Hon'ble 3h. 3 .R . Adige, Vice-Chairman(A)
Hon'ble Dr. A. Vedavalli, MemberCo)

1, §h. Prabhu,
3/ o 3h . G ia rshi,
aprking as Mate under
Dy . Chief Engineer (Const.)
Northern Railway,
Tilak Bridge,
Neu Delhi posted at
Tuglakabad,. 0.elhi.

2. 3h'. Tankadhar,
3/0 3h. Mahe shuar,
working as Mate under
Dy . Chief Engineer/c onst .
Northern Railway, Tilak
Bridge, New Dplhi posted
at 3arai Rohilla. .... Applicant

(through 3h. A.K. &iardwaj. Advocate)

Ue rs u s

1. Union of India through
^  the General Manager,

Northern Railway,
Baroda House,
N;e w Delhi.

2. The Dy , Chief Engines r/C onst.,
Northern Railway,
T ila k Bridge,
New Delhi.

3. The Chief Engineer (C),
Kashmere Gate,
Northern Railway,
New Delhi•

4. The Section Ehg inee r(P. Uay),
(p.Way) Construction,
Northern Railway,
Delhi Sarai Rohilla.

5. The 33E/PlJay/c onst.,
Northern Railway,
DEE.

6. The Divl. Railway Manager,
Northern Railway,
Delhi Division,
DRM Office,
New Delhi. .... Respondents

(through 3h. B.S. Jain, Advocate)
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Order (Oral)
Hon'blB Sh. 3.R. Adige, l/ice-Chairman (A)

Heard both sides.

2, Respondents' counsel 3h. B.3, 3ain states that

respondents uould have no serious objection if this 0«A»

is disposed of in terms fif the Tribunal's order dated

17.10^2000 in OA-661/97 (3her Singh & Ors. Us. U.O.I. 4

Ors . )and connected OA.

2^ Accordinglyj in terms of the aforesaid Tribunal's

order dated 17 .10.2000, this O.A. is disposed of uith a

direction that respondent shall protect the pay of the

applicants as drawn by them in Construction Organisation

in Group 'C as casual Mate, by way of persoal pay, till

they BS=5e promoted in accordance with the rules in the

open line. TIge OA as well as nA-284/2001 are disposed

of . N o c osts .

(Dr. A. Uedavalli) (3.R. Adige)
P1embBr(3) Uice-Chairman (A)
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